
 493  Papers  Laid

 (interruptions)

 MR.  SPEAKER:  Please  go  to  Your
 seat.  if  you  do  not  goto  yourseat,  |  willname
 you.

 (Interruptions)

 MR.  SPEAKER: This  cannot  go  on  like
 this.  No,  no.  This  cannot  go  on  like  this.  | will
 name  you  and  |  will  take  action  against  you.
 You  cannot  impose  this  kind  of  things  thing
 fs  not  allowed.  This  is  in  my  discretion.

 (interruptions)

 MR.  SPEAKER:  If  you  do  not  behave
 property,  youcan  rest  assured  that  |  willtake
 action  against  you.  You  are  not  the  only
 persons  in  the  House;  you  are  shouting;  you
 are  not  only  shouting  but  have  come  to  this
 place.  ॥  you  are  not  behaving  properly,  You
 can  rest-  assured  that  |  will  take  action
 against  you.

 SHR!  SYED  SHAHABUDDIN
 (Kishanganj)  You  do  whatever  you  like.

 MR.  SPEKAER:  This  is  too  much.  A
 Member like  you  should  have  known  whatto
 do  and  what  not  to  do.  These  are  not  the
 regular  proceedings.  You  are  not  going  to
 impose  your  will  on  the  entire  House.  |  have
 also  asked  my  Congress  Party  Members  to
 take  their  seats;  it  is  not  only  you.  You  are
 behaving  rly;  and  if  you  are  not
 behaving  properly,  |  will  take  action  against
 you.

 SHRI  SYED  SHAHABUDDIN  1  protest
 against  the  Speaker's  pronouncement.

 [Transiation|
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 MR,  SPEAKER:  Shris.  Malilkarjunaiah.

 12.39  hrs.

 COMMITTEE  ON  PRIVATE  MEMBERS'S
 BILLS  AND  RESOULUTIONS

 Forth  Report

 [English]

 SHRI  MALLIKARJUNAIAH(Tumkur):  1
 beg  to  present  the  Fourth  Report  (Hindi  and
 English  versions)  of  the  Committee  on  Pri-
 vate  Members’  Bilis  and  Resolutions.  (/nter-
 ruptions)

 MR.  SPEAKER:  !  would  have  expected
 him  to  apologise  for  what  he  has  done  here.

 SHRI  SYED  SHAHABUIDDIN
 (Kishangay):  |  am  sorry,  |  have  not  done
 anything  for  which  |  have  to  apologise.
 (interruptions)

 MR.  SPEAKER:  Leave  it  there.  Now  है
 ts  all  right.  Let  us  take  up  matters  under  rule
 377  now.  Shri  Sudhir  Sawant.

 12.40.  hrs

 MATTERS  UNDER  RULE  377

 ह...  Need  to  remove  the  condition

 ers  below  Rs.10.000  under
 Debt  Relief  Sheme,  1990.

 [Englsh}

 SHRI  SUHDIR  SWANT  (Rajapur): The
 Debt  Relief  Scheme  of  1990  has  introduced
 acondition  of  Annewari  System  for  determi-
 nation  of  non-wilful  defauiters  below  Rs.
 10.000.


